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it is eflective enforcement that is
necessary, and that can be done only
by the Siate Governmets.

Bhari Namblar {Truchirapalli);: Since
the blackmarketing is of 3 high order,
we want to know something more in
regard to this matter. ...

Mr, Spesker: Blackmarketing can
be discussed when we discuss the
motion on the President's Address,

PAPERS LAID ON THE TABLE

CINEMATOGRAPE (CENSBORSHIP)
AMENDMENT RULES

The Minister of Information and
RBreadoasting (Dr. B. Gopala Reddi):
I beg to lay on the Table a copy of the
Cinematograph (Censorship) Amend-
ment Rules, 1962, published in Notifi-
cation No. GSR. 458, dated the Tth
April 1962, under sub-section (3) of
section 8 of the Cinematograph Act,
1952. [Placed in Library, See No.
LT-45/62).

PusLic Premises (EvicTion or UN-
AUTHORISED OCCUPANTS)
AMENDMENT RurLks

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
P, 5. Naskar): On behalf of Shri
Mehr Chand Khanna, I beg to lay on
the Table a copy of the Public Premi-
ses {(Eviction of Unauthorised Occu-
pants) Amendment Rules, 1861, pub-
lished in Notiflcation No. GSR. 778,
dated the 10th June, 1961, under sub-
section (8) of section 13 of the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1058. [Placed in
Library, See No. LT-46/62].

Corree (Spconp AMENDMENT) Rures

The Minister of Intermational Trade
in the Ministry of Commerce and In-
dustry (Shri Manubbal Shah): I beg
to lay on the Table a copy of the
Coffee (Second Amendment) Rules,
1962, published in Notification No.
GSR 471 dated. the 14th. April, 1962,
under sub-gection: (3) of section 48 of
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laid on the Table

the Coffee Act, 1943. !Pla.ced in Li-
brary, See No. LT-47/63]

AMENDMENTS TO MmNTvMUM  Waces
(CENTRAL) RuLEs

AmMENDMENTS TO EMPLOYEES PROVIDENT
Funps ScHEME

The Minister of Labour in the Min-
ister of Labour and Employment (Shri
Hathi): I beg to lay on the Table—

(i) a copy each of the following
Notifications under section 30A of
the Minimum Wages Act, 1848:—

(a) The Minimum Wages (Cen-
tral) Third Amendment Rules,
1861, published in Notification
No GSR. 1512, dated the 23rd
December, 1961.

(b) The Minimum Wages (Cen-
traly Amendment Rules, 1962,
published in Notification No. GSR.
213 dated the 17th February, 1962,

[Placeq in Library, See No. LT-
48/62].

(i) a copy each of the following
Notifications under sub-section (2)
of section 7 of the Employees’ Pro- -
vident Funds Act, 1852: —

(a) The Employees’ Provident
Fundg (Second Amendment)
Scheme, 1862, published in Noti-
fication No. GSR. 417, dated the
31st March, 1962

(b) The Employees' Provident
Funds (Third Amendment)
Scheme, 1882, published in Notifi-
cation No. GSR. 460 dated the 7th

April, 1962, [Placed in Library,
See No. LT-49/62].

12.09 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, 8Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 30th April, 1962 will consist of:

(1) Further discussion of the Motion
of thanks t» the President for his
Address®



